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of 1986 has rno this petitior
order dated 16. 1__,-.'- 987 dismissing t
of the applicant to } requir:t

2, The relevant facts of this
the plaintiff had sough?ﬁ;

ferred suit which was
31.12.1986 with the 't o
not in order and the plaintiff was &
time to seek the necessary arnendrnent i
When the plaintiff neither sought
nor appeared before the Bench on

.........

fixed after the expiry of |
same, and it was brought to our notice by the Ia r!?’f,; ' _
counsel for the defendant that the plaintiff has Al 3

ready retired in the meantime and the suit has become ,-'«
infrustuous, we dismissed the suit with the observa- '
tion that the plaintiff is no more interested in pro-
secuting the suit. It is alleged in ghe application
for review that on account of mistake of the office
of the counsel for plaintiff, the Ilearned counsel
could not move the amendment application in time and
in the interest of justice, after setting aside the
order of dismissal, fresh time be allowed to him for
seeking amendment. No objection to this application

has been filed despite the service on the other side.

3., Ve have carefully considered the application
for review. We find that as the suit was not dlsmissed
on merits but was dismissed for want of pmsacutlnn, B -

the plaintiff should have filed an application for
restoration. However, as the application was filed
well within the statutory period of 30 days, we treat
it as an applicatﬁun for restoration. The learned
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